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MINISTRY OF AGRICULTURE
{(Department of Agriculture and Cooperation)
NOTIFICATION
New Dethi, the 17th October, 2014

5.0. 2667(E).—In exercise of the powers conferred by section 4 of the Insecticides Act, 1968 (46 of 1968), the
Central Government hereby makes the following further amendments in the notification of the Government of India in
the erstwhile Ministry of Food, Agriculture, Community Development and Cooperation, published in Gazette of India,
Extraordinary, Part Ii, Section 3, Sub-secticn (i), number G.S.R. 301, dated the 27" February, 1971, namely:—

In the said notification,—
(a) for item (xiv) and the entries relating thereto, the following item and entries shall be substituted, namely:—

“(xiv) Shri O. P. Sharma, Joint Industrial Adviser, (For a period of three years from the date
Department of Chemicals and Petrochemicals, New of publication of this notifrcation)”;
Delhi.

(b) for item (xix) (a} and the entries relating thereto, the following item and entries shall be substituted, namely:—

“(xix} {(a) Dr. B.5. Phogat, Additional Plant Protection {For a period of three years from the date
Adviser, {Central [nsecticide Board and Registration of publication of this notification)”;
Committee), Directorate of Plant Protection Quarantine

and Storage, NH-IV, Faridabad.

(c) for item {xx} and the entries relating thereto, the following item and entries shall be substituted, namely:-

“{xx} Dr. M. Lakshmi Kantan, 'Director, Indian Institute (For a period of three years from the date
of Chemical Technology, Uppal Road Hyderabad- of publication of this notification)”,
500607, ‘ .

[F. No. 19-6/2008-PP-1 ( Vol. ii)]

UTPAL KUMAR SINGH, I. Secy.(Plant Protection)

Note: The principal notification was published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-section (i)

vide number G.S.R. 301, dated the 27th February, 1971 and last amended vide number S.O. 3612 (E), dated the
11th December, 2013. ’
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NOTIFICATION
New Delhi, the 17th October, 2014

5.0.2668(E).—In exercise of the powers conferred by section 5 of the Insecticides Act, 1968 (46 of 1968), the
Central Government hereby makes the following further amendments in the notification of the Government of India in
the Ministry of Agriculture, Depariment of Agriculture and Cooperation, number S.0. 79(E), dated the 3 February,
1997, namely:—

In the said notification, for serial number 5 and the entries relating thereto, the following serial number and entries
shall be substituted, namely:—

“5. Dr. B.S. Phogat, Additional Plant Protection Adviser Member”.
{Central Insecticide Board and Registration Committee},

Directorate of Plant Protection Quarantine and Storage,

NH-[V, Faridabad.

[F.No. 19-6/2008-PP-I (Vol-ii)]
UTPAL KUMAR SINGH. Jt. Secy. (Plant Protection)

Note.- The principal notification was published in the Gazette of {ndia Extraordinary, Part-11, Section 3, Sub-section (ii)
vide number S.O.7%E), dated the 3rd February, 1997 and last amended vide number 5.0. 3613(E)dated the
11th December, 2011.
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